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@  No. 1725Q2)/XVIL-V-1-1(KA) -26-2002 .
\ Dated L_ucknow,' September 7, 2002 )
_IN pursuance of the pmvis'ions of clause (3} of Article 348 of the Constitution of India. the
- Governor is pleased to order the publlcatlon of the followmg English translation of the Uttar Pradesh
‘Vishesh Arthik Parikshetra Vikas Pradh|karan ‘Adhiniyam, 2002 (Uttar Pradesh Adhiniyam Sankhya 10’
of 2002} as passed by the Uttar Pmd&sh Leg:slamre and assented to by the Governor on September 6, 2002.

. THE UTI'AR PRADESH SPECIAL ECONOMIC ZONE DEVELOP.M ENT o

AU,THORITY ACT, 2002
(U. P. ACTNO. 10 0F2002 ) .
[As-passed by the Uttar Pradesh Legisiamre]
AN '
. _ ACT
10 provide for the constitution of an Authority for the development of certain
areas in the State into industrial and urban economic zone and for maiters cormected
therewith or incidental thereto.
1115 HEREDBY enacted in the Fifty-third Year of the Republic of India as !ollows —
I. This Act may be called the Utar Pradesh Special Economic Zone Shorttitle

Development Authority Act. 2002,
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Definitions \2. ln this Act,—

{a) **Amenities’” means basic and essential services such as roads,
water supply. street lighting and power supply sewerage, drainage, collection, -
treatment and disposal of industrial waste, municipal waste etc., public health
and education, tire fighting services, public parks and such other community
facilities, services or conveniences as the State Govermment may, by
notification. specify 1o be ah amenity for the purposes of this Act;

rh) ** Authority”’ means the authority consititued under section 3 of the
Act,

{c) ‘'Chief Executive Officer’’ means the officer appointed as such
under section 4,

{d} ' Develdper™ means a person or body of persons, company, firm or
such other private or government undentaking, who dzavelops, builds, desigas,
organizes, promotes, finances, operates, maintains, manages pact or whole of
the infrastructure and other facilities of the Zone and is who selected by the
Authority and notified as such by the State Government or the Govemment of
India, as the case may be;

(2) ‘'Development- Area’ means any area .notified by the State
Govemnment for the Development of the economic zone. .

(/) ‘‘Special Economic Zone'’ means -2 part or the whole of the
development area notified under section 5 of the Forelgn Trade (Development
& Regulation) Act 1992;

- (g "occupier’’ means a persoﬁ who occupies a site or building within =~ &
the Special Economic.Zone and includes his successors and assignee.

() '‘ransferee’” means a person to whom any land or building is
transferred in any manner whatsoever, under this Act and includes his
successor and assignee.

(i) “infrastructure facilities™ means specialised services to be used by ‘.-J
specific user or a specific group “of users and includes the following “‘4 .
specialized services namely— e

(i} generation and supply of elecmcny _
(i} water extraction, treatment and_d!smburiar_:,_ . . - 4 '
(ii} waste water treatment and solid waste management,
{iv} sanitation and sewerage system, '
| (v) airport and rail system, P
‘ fvi) road.s bridges, over-bridges, and’

(vu) any other publc facility of snmllar nature as may be notified |

- by the Government, '

(/) the words and expressions ‘bulldmg” “development" “‘to erect a

building’” and “‘land * shall have the meanings respectively assigned to them
in the-Unar Pradesh Urban Planning and Dévelopment Act, 1973.

Constitution of the 3. (1) The State Government may, by notification, constitute for thédpurposes
Authority of this Act, an.Authority to be called lhe “Spec1al Economlc Zone Developmem
' Authority™’.

{2) The Authority shall be a body corporate. f
{3)-The Authority shall consist of the following:

. faj the Chief Secretary to the Government of Urtar Chairman
Pradesh. '

fb) the Agriculiural Production Commissioner Member

t¢) Industrial Development Commissioner Member

{cf) the Sccretary to the State Governiment in 1he Member

Finance Department.
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{e) the Secretary to the State Govemment in the Member :
Industrial Development Department.

{} the Secretary to the State Govemmert in the Member
Agriculture Department.

(g) the Secretary to the State ‘Government in the Member
Food Processing Industry Department.

(k) Secretary to State Govemment in the Member

Agricultural industry and Agriculturali Export .
Promotion Department.

(i) the Secrerary to the Government in the Small Membar
Scale industries Department.
() the Secretary to the Government in the Member
. " Planning Department.
¢ (k) the Secretary to the Statc Govemment in the Member
Housing Department.
(7} the Chief Executive Officer, Greater Noida:- Member
(m) the Chief Executive Officer, NOIDA B Member
(n)-the Chief Executive officer, UPSIDC ' Member
{0} the Chief Executive officer of the Zone : Member-Secrermy

In addition, the Aull'lonty may co-opt such members as it may consxder
necessary for satisfactory dlscharge of its functions. -
Explanation:— For the purpose of this sub-section, the expression ‘‘the
Secretary” where there is a Principal Secretary in the Department, shall mean
“‘the Principal Secretary”. |
{4) The headquarters of the Authority shall be at such place as may be
notified by the State Government.

(5) The procedure to the conduct of the meetmgs for the Authonty shall be

such as may be prescribed.

(6) No act or proceeding of the Authority shall be invalid by reason. only of -

" the existence of the any vacancy or defect in the constitution thereof. -

) 4. (1) The Development Commissioner usually appointed by the Govemnment
. of India shall be'the Chief Executive Officer of the Authonty and shall be the whole~
time officer of the Authority.

2) The Chief Executive Officer shall be entitled to receive, from the funds of -

the Authonty, such salary and allowanoes and be governed by such conditions of
- service as may be determined by a “general order of the State Govemmept in th:s
behalf. L

(3) The Chief Executive Oﬁ' icer shall exercise such powers and perform such

duties as may oe sp.ecrﬁed in the regulations or as may be delega[ed to him by the_

Authority.

-7 (I} Subject to such: control and resmcuons as may be determined by a
general or special order of the State Government, the Authority may appoint such

number of officers and employees as may' be necessary for the performarce of its -

functions, and may determine their grades and designations.

(2) Subject to the provisions of sub-section (1) the officers and employees of
the Authority shall be entitled to receive from the funds of the Authority such salaries
and allowances -and shall be govemed by such other conditions of services as may be
determined by the Authority.

6. Consequent to an area being notified as Special Economic Zone,~

{a) the units established in-such zone notified as such shall.be eatitled to
all fiscal benefits and’ exemptions granted by Government of India from tlme
to time.

(b} the area under such zone shall be deemed to be an industrial

Township and any other Industrial Township declared before within the

Special Economic Zone area, shall stand dissolved and shall be replaced by

the Special Economic Zone -Industrial Township. '

-Chlef Exec:.ltil\re
Of'ﬁc:r C

" Staff of the
" Authority

Eftect of on arca
being notificd as
Special Economic
Zane
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Functions ofthe -

(c) all lhelbeneﬁts lneenuves nottﬁed by 'the Stete Govemment from
tlme to time for .Special Econormc Zones shall be applicable to units -
establlshed in the Spec:lal Economic Zone. :

(l) The function” of the Authonty shall be to secure the planned
development of tlte development area. -
) 2) Wlthout prejudtce to 1he generahty of sub-section (1), thc Aulhonty shall
perform the followmg functions—
(a) to acquire land in the Special Economic Zone, by agreement or
through proczedings under the Land Acqutsmon Act, 1894 for the purposes
of this Act;-

. NN fo prepare 2 plan“for the development of the Development Area, .
T wl'uch may. ‘also outling guidelines with regard to Floor Area Ratio (FAR),
ground coverage Envn.ronmental provlsmns (green spaces dra\nage) fire

(c) to prepare Techno-Economle\Feasiblhty report or as the case may . B
- be, 'detalled prq;eet.report for any project eone:dered 10 be necessary for the 3 ;
development of the Zoneand take. measures\fo invite. erate lovestments for - "5

0 ectqndensurens unpl_ementaﬂon‘
a deve ) ‘

et

e e, 3

r—«‘*

{ .
(e) to enter m 0 sultable Jjoint” venture arrangement for development of
dlﬂ"erent componems of the Development Area mcludmg subsequent transfer

Som T eth

ll.S- fpoWers- 10° tﬁé\d'eveloper in hlS

‘h"\"",)

“allo xise: an:,r,1 /i -
+ D velOpment area, on guch term “and eondmons as it may thmk ﬁt o impose subjec!. N,
10 dny rujes-or reoulauons thatmay be madeunder thlsAct L = el

9. (l)‘For the purposes of provtd:ng,-mamtamlng or- contlnumg -aniy- arnemty

+in, tht’-: bevélopment Area, the: Authortty may, with the ]‘uevlous approval of. the State. -

¢ Govemment, levy such annual taxes as;it: may c0ns:der necessary in’ resPect_of any s:te
or! building on- the occupler thereof provlded lhal the total'h'lmdence -of 51 ,c_E taxes, shall
not exceed one per cem of the market value of such srte -'or bulldmg as: themse may.:

TR E‘rpfananon— For th :
value means, theamoum of—~ R LI R A .-;};_.- : .

(a) con5|derat|on in lhe case ofsale or
(b) premlum |n ‘the. case of lease or. .

" fc) the mlnlmum value detérmined-in aecordance with the Utl'.ar Pradesh .
Stamp (Valuation of’ Propert}) Rulés, 1997 made under the lndlan Stamp
" Act, 1899, whichever is more. o
(2) I, 1the State Government considers it necessar) or expedient i in the public

interest it may. by a general or special order, exempt wholly or partly any occupier o
any class thereof from the taxes levied under sub-section {1).
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- . 10.{1) The Authonty may prov:de any mfrastmcture factl:ty of its own or -
may engage a Government or private agency in the manner prescribed for the purpose
ot‘ providing an infrastructure facility. _ ;

(2) Where.any infrastructure facility is provided, the Authority ! shall have the
power to levy user-charges for the service so provided.

(3) The rates of the user-charges referred to in sub-section (2) shall be fixed
for different categories of the users by the authority, so however, that it ensures an
annual retwn not exceeding sixteen per cent post-tax return on the capital investment
made in providing the infrastructure facility. :

{4) The Authority may delegate the power of collection of the user-charges to
the agency providing the infrastructure facility. .

. Evp!ananorr- For the purposes of this-section —

(b) the expressron post-tax return means thé net. retu.rn that acerues
N aﬂer payrnent o_f
'-~retun‘tf' Y

-u rJn-

PG

. ,—'\"'

development of the zone and o provide; for the operatlon, malntenance rna.nagemept
'_ andadrmmstratrdn ofthezone R S T S S

‘-(2) Consequent to a, Developer bemg 50 selected b}: l;he Govemment, the:

LR

‘entire: responmbtllty of planned development of the development area.or the Specnal

tmp'lementatton of the’ Bconomlc Zone' SRR -

E: .i._' ; -'_E g i‘ Speclal Eeonomlc Zone l.he Aulhonty shall have all the po\vers of a Developer -

B T
vrstalr

-the env:ronmental FAR, grou.nd coverage fire -safety guldelmes outlined by

restdenttal purposes accordmg to. ‘the plan' . "

~(b) Tay down the purpose for wh:ch a pamcu]a.r sue or plot of Jand shall

other Spectf‘ ed puxpose,, e

1

(d) prov:de amemtles

(e} allocate and transfer etther by way ofsale or lease or otherwlse plots
of land for industrial, commercial or residential purposes

() regulate the erection of buildings and settmc up of industries;

{g). - develop, construct, install, operate, manage and maintain
infranstructure faclities for providing specialised services either by itself or
through any other person authorised by it on its behalf.

12. The Developer may sell, lease or otherwise transfer whether by auction,

Economic Zone on, such terms and conditions as il may think fit to impose subject to
the terms and conditions g,overnmcr its appomtment ‘and no\nf'catmn as a Developer.

."fa)} he_expression prowde includes development coaslrucuon
mstallatlon, mamtenanoe and operat;on of the mfrastructure facmty. Sl

Economic Zéne 'shall lie with the Developer and t.he Aulhorlty shall have no role in the

b Provlded that for {hat part of the development area Whlch is not nouf ec{as the 3

(a) prepare a plan for. t.he'_development of the zone in cont'rm1ty w,lth B

‘the Aut.honty, demaroate and develop sites. for mdustnal eormnerc:al and N

" be used rtatnely, for mdustnal, commercral or restdent:al purpose or for any i

SR (c) prov1de mfrast.ructure for mduslnal oornmerc;al and reSIdentlaL

allotment or otherwise any land or building belonging to the Authority in the Special®

Provisions for
infrastructure -

facitities

ll(]) “The - functlon -of” Ll‘. Developer shaﬂ be to secure the planned— Fupcu ‘
Devcloper

Power of Developer
in respect of transfer
ol lan

3 mcome lax that may be found to be payab or. the =,ross": o

d-
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14
Levy of fecs by 13. For the purposes of providing, maintaining or continuing any amenity
Bevcloper

Provision for
infrastructure
facilities

Review
Commirtee

Unit Approval

© Commitiee

in the Special Economic Zone, the developer may, levy such annual fees as it may
consider necessary in respect of any site or building on the occupier thereof.

14. (1) The Developer may provide any infrastructure facility of its own or
may engage a Government or private agency in the manner prescribed for the purposes
of providing an infrastructure facility.

(2) Where any infrastructure facility is provided, the developer shall have
the power to levy user-charges for the service so provided.

(3) The Developer may delegate the power of collection of the user-charges
-to the agency providing the infrastructure facility. '

Explanation—For the purposes of this section—

the expression “‘provide’” shall inciude development, Construction,
installation, maintenance and operation of the infrastructure facility.

15. (1) In the case where infrastructure is to be prov:ded by the Developer, a -
Review Committee shall be formed for every sector consisting of the following
members :— -

(a) the nominee of the Developer;
{b) the Development Commissioner;

(c) the Representatives of umtsz’res:dentsfserwce prov:ders or other such
1nten°,st group, if any. '

(2) The Review Committee shall review and dicide within the terms of
appeintments of the Developer the works and other matters between the Developer
and the Consumers. - o L : L .

(3) The Rewew Commmee shall rneel at such places a.nd at such Umes as :
may be deemed necessary :

i6. (]) The State Government, may by notlf cation, Bllhul' empower the
Development Commissioner or constitute for the purposes of this Act, a Committee to
be called the Special Economic Zone Unit Approval Committee. The Chief Executive
Officer of the authority shall be the Chairman of the committee and the ‘committee
shall consist of representatives of all concerned departments such as labour,
environment and polluuon industries, trade tax, power, etc.

2) The Unit Approval Committee shall grant necessary local and- State level
clearances, approvals, licenses or reglsu'anons as the case may be, for setting up of a
unit within the Economic Zone, ‘inchuding,—

-( i} environment clearance for site; ~

(1) no objectfon certificate/consent for ‘establishm'ent"ﬁnder Water
(Prevention and Control of Pollution) Act, |974 and Air {Prevention and
Control of Pollution) Act, 1981;

fiii} site clearance on behalf of Factories and Boilers Inspectorate;
(iv) approval of factory plan under Factories Aci, 1948;

v) licence for running and operating the Unit, if required;

{vi) registration of Boilers on behalf of Chief Inspector of Boilers;
{vii) power load approval, if required:

{viii) any other approval so notified or required;

(3) The Unit Approval Commitiee wmay, invite such experts " or
representatives of other departments as it may consider necessary for expeditious grant
of approvals and clearances.
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(4) The Unit Approval Committee shall supervise and monitor various
clearances, approvals, licences or registrations and in cases of violations / non
compliance shall take appropriate action as per relevant applicable laws. _
(5) The Unit Approval Commitiee may appoint an agency (o supervise and -
monitor various licences and approvals etc. granted by, it and may call for any
information required to monitor such clearances and permissions etc.
17. The provisions of Chapter VII and sections 30, 32, 40, 41, 42, 43, 44,  Apptications of
45, 46, 47, 49, 50, 51, 53 and 58 of the Uttar Pradesh Urban Planning and _;;‘;:';5::::5‘;“;'
Development Act, 1973, as re-enacted and modified by the Uttar Pradesh President’s Xi of 1973 * AL
(Re-enactment with Modifications) Act, 1974 shall muratis mutandis apply 10 the
Authority with the adaptation that—
(a)” any reference to the aforesaid Act shall be deemed 10 be a
reference to this Act; -
(b} any reference to the Authority .constituted under the aforesa:d Act
shall be deemed to be a reference to the Authority constituted under this
Act and - .. . .
(c) any reference to the Vice-Chairman of the Authority shall be
deemed to be a reference to the Chief Executive Officer.
18. The provisions of sections 10, 13, 14, 15 and 16 of the Uttar Pradesh Applications of
industrial Area Development Act, 1976, shall mutatis mutandis apply to the Authority ,Scrain provisigns

"of Industriat Area
with the adaptation that— Development Act

(a) any reference to the aforesard Act shall be deemed to be a ;
reference 1o this Act; :

(6) any reference to the Authority mnstrtuted under. Ihe aforesasd Act
shall be deemed to'be a reference lo the Auﬁrorrty constltuted under thrs
‘Act; and

fc) any referenee to the ‘Vlce-Chauman of lhe Autﬁonty shall be

" deemed to be a reference to the Chlef Executive Officer. . .

19. The area declared as Development Area or as Speclal Economic Zone Ovcmdms effect
under this A¢t, such area or part thereof if included in the mastér plan or the zonal °f”‘° Act
development plan under the Uttar Pradesh Urban Planning and Development
Act, 1973, or any other development plan under any other Uttar Pradesh Act, shall be

¥ deemed to be excluded from any such plan from the date of such declaration. , ;o
" 20. The State Government - rnay, by notification, make rules for canymg out Po“ftrlo make
the purposes of this Act. rutes

. {I) The Authority may, with the previous approval of the State Powerlo make
Govemment make regulauons not inconsistent with the provisions of this Act or the regulations
rules made thereunder for the admnmstrauon of the affair of the ‘Authority.

(2_) ln,pamr_:ular, and wrtho_ut prejudice to the generality of the foregoing %
power, such regulation may provide for all or any of the following matters, namely:—

(a) the summoning and holding of meeting of the Authority, the time
and place where’ such meeting are to be held, the conduct of business at such
meetings, and the number of members necessary 1o form a quorum thereat;

{b) the powers and duties of the Chief Executive Officer:

fc) the form of remster of applications for perrmssron to erect a
‘building; .

{d) the management of properties of the Authority;
{e) fees 10 be levied in the discharge of its functions;

(f) charges to be coliected by any person for providing any
infranstructure facility,

(g such other matters as are to be provided for in the regulations.
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Modification of 22. The -enactments set out in the Schedule in relation 10 the Special

ceTiain enactments
in rclation to
Specip] Economic
Zone

Economic Zones either cease to apply or apply with such modifications .as the State
Government may by notification specify.

SCHEDULE
{See seciion 22)

Lisi of Liaacimenis

1. U. P. Trade Tax Act, 1948

- Uttar. Pradesh Krishi Utpadan Mandi Adhirivam, 1864

cUntar Pra.des_h Sheps and Commercial Establishments Act, 1962
4. U P Electricity (Duty) Act, 1952

28}

Ly

By order,
A.B. SHUKIA,
FPrakukl; Sachiv.

ISTATEMENT QOF OBJECTS AND R.EAS‘ONS

Several - reformalory steps have been taken by the Government of India smce 1991 relating to

lndustnal and Export - tmport Policy. In this connection, establistunent of Special Economic Zones in
various Stales have been planned under the Export - import Policy 2000-2001 declared by the Ministry of
Commerce and Industry of the Government of India. In order 1o furthen the aforesaid scheme, it has been
decided to-make’ a law'to provide for the constitution of an Authority for development of certain areas in
the State. as mdustnal and vrban Special Economic Zones and for matters connected therewith or mmdental
_thereto. - . ' i
. _ : "
The Uttar Pradesh Special Economic Zone Developmcnt Authomy Bill. 2002 is mtroduced
accordingly:.
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